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Teard iIr 	3..Tripathy. ii • Cnl Dpuiin' 

the Applicant and Mr. U.3.Mohapatr, 	• sL 

.anding Coin1; on whonq a C: 

already een.rve 

.ihe Applica-n- 	a 3.1cU. 	d;  

Fc 	fJ ftii ei 

tAiC't 

:c1 as Fero Printer in INS,Chilka and .. Je. 

time, he was allotted with Quartets No. P118/08. 

hi3 r iie-ient. on 31 .12.04, he continued to occu.. 

u-c a1d quarters with due authorization fr0m, Lhe 

.'ecutive xngineer/Garrisori incjineer stationed at 

I3, 	 q 	notice tvechjlka. 	was also  	t  

h: 	-r.art.er  pre.'i tire l.y indor Anne xLe-P./3 

L.. 



y 

Notes of the Registry 
	 Orders of the Tribunal 

25.5.05, despite he is occupying Lhe said qui:. 

mile filir]g this iginai Application under section 

i of the 	inistrative Tribunal's Act, 1995(whrein 

he has prayed for a direction to Respon(3ents to 

. 1 1. ow him to c ontinue to occupy the said quarters 

et i3,Chi1ka), he has pbced on record a copy of 

his representation dated 2.9.05 addressed to the  

Garrison Lngineer, IN,Chilka: wherein he has prayed 

i allow him to retain the afcresaid Govt* quarters 

with normal licence fee till. cnpletion. of the 

scheel studies of his children. Mi.. ..Tripathy, 

LrL. Cinsel appearing for the Applicant has disclosed 

,jat the Applicant beir 	uject of ITepal and he 

having served the Goverrrteflt of India organiation 

Fc •eE 1e.. 3 	 bj3 children are prosecuting 

Y1 	CtiDn urs; 	which he is in difficulty 

o leave India immediately. 

.ihether the authority will allow ths Applicant 

to retain the quarters or not is not within the  

abi 	nd ;3cop3 of he adjudicatory jurisdiction 

i: this 2ribunal ini, thref3re, withxt making 

any cment on rnerit this Q.A.No. 759/05 of te 

Applicant is hereby diosed of with a direCtio. 

he Garrison iinginer(I), 	IN3,Chilka to cOn3idi 

Lhe grievances of the Applicant as raised 

£epresentation deted 2.9.05. The Garrison 

IN,Chilka sho.ild also consider the grievances 

i\plicnt as raised in this 0, .. 

rrriticion of the Applicant 

istands d.. 
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c•)i 	• 	D.A, 	 c 

f this order be also handed orer to Mr. 

3.3.Tripathy, ri3. Counsel appearing for the 

ip Ucant and to Mr. U.3.11ohapatra, W. Sr. 

Lariding Counsel representinc the Union of 
c Ldi;. 

m11J diT ta 


